
THE CEtrRj, ADMINISTMTWE TRIEUNJU, HYDERA2aT) REICH AT HYDERABAD 

O.A.NQ. ç2S 93 

Between: 	 Date of Order: 6/7-93 

Divisional Railway MEinager, (ns) 
South C&itral Railway, Secunderabad, 

Permncnt "cy Inz-rctor (con) 
S.C. Rly, Secunc5erabad. 
chieu Signal Inspector, 
Signal & Telecommunication Lpart.rnent, 
S.C.R1TJ  Secunderabad. 

Applicants. 

and 

1. 

2.. Presiding Officer, Labour Court, 
Narayanagu4, A.P. I-iyderabad. 

Respondents. 

For the hpplicantsL Mr..N.x:.Devraj, SC for Plys. 

For the Respondents: 	 •5 

(tRAM: 
THE HONTBLE Nfl • JUSTICE V. NEELArRI RAO : VICE CHAIRMAN 

AND 
THE HON 'BLE NR.P.T.TIRWENGAfl: : rEEY.(Aaa'T) 

The Tribunal made the follaving Order:- 

Admit. The operation of the order dated 11-3-2 

in C.M.P.No. 	/8 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

To 
i. The Divisional Railway Manager (E.G) 3. C.Rly, Secunderabad. 

The Permanent way Inspector (con) S.C.Rly. Secuncierabad. 
The Chief Signal Inspector, tgnal & Teleconmunication 
Department, S.C.Rly, Secunderabad,. 

The Presiding Officer, Labour Court, Narayanaguda, I-!yderabad. 
One copy to I'ir.N.R.Levraj, Sc for Rlys. CAT.Hyd. 
One copy to Nr. 
One spare copy. 
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CHECKED BY 	 APPROVED BY 

IN THE crrrRAL D:aNI STRATIVE TEl BUNAL 
I-IYDE'RARkD BENCH AT HYDERASAD 

THE HON'BLE MLL5IIJSTICE V.NEELADRI PAD 
(VICE CHSIR}4AN 

THE HON'ELE MR..B.GORTY ; MEMBER(MJ) 

AND\ 

THE HON' Br.JEMR • T .UANDRAsEKHcR REDLY 
MEMEER(J) 

AND 

THE HON'ELE MR.P.T.TIRUVENC,fD1aJ'4 :M(A) 

Dated : 

-- 
0 RDER/JLL€Npr 

in 

O.Mo. 

TvtNo. 

Admitted and Interim directions 
issUed 

of with directions 

Dismised 

Disrni4ed as withdrawn 

Disniiskea for default, 

Reject4dj Ordered 

No orde\ as to 	• 

k 




